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[Shri P. Shiv Shanker]

that the entire House may accept this
Resolution.

SHRI P. UPENDRA: Madam, | beg to
move the following Resolution:

"This House resolves that Shri K.K.
Tewary be issued notice regarding his
statement published in the newspapers
today which has brought the office of
the Chairman of Rajya Sabha to
indignity and constitutes contempt of
this House. If it is confirmed that Shri
K.K. Tewary has issued that statement,
the Hquse further resolves that Shri
Tewary be summoned to the Bar of this
House before the end of the current
session and be reprimanded."

THE DEPUTY CHAIRMAN : | want to
point out one thing. You have not been very
clear. Who should issue the notice? Is it the
Privileges Committee (Interruptions) Who
shoud ascretain the facts? You should also
say that.

SHRI P. SHIV SHANKER: When the
whole House passes the Resolution, it will be
the ministerial act by the Rajya Sabha for the
purpose of this Resolution.

SHRI SUBRAMANIAN SWAMY: What
will be the quantum of punishment and who
will decide that?

SHRI P. SHIV SHANKER: | second the
Resolution.

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: The motion
is declared to be carried unanimously.

The House is adjourned for lunch for one
hour.
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The House then
adjourned  for  lunch at
forty-five minutes past

two of the clock.

The House reassembled after lunch at

forty-seven minutes past three of the

clock, the Vice-Chairman (Dr. Bapu
Kaldate) in the Chair.

PERSONAL EXPLANATION BY
KUMARI SUSHILA TIRIA

THE LEADEROF THE
OPPOSITION (SHRI P. SHIV SHANKER):
Mr.  Vice-Chairman, Sir, the Deputy
Chairman has agreed to the Personal
Explanation to be made by Kumari Sushila
Tiria. She has come down and if you could
kindly permit her...

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Sushilaji.
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4.00 p.m.

SHRI JAGESH DESAI (Maharashtra): Sir,
I am thankful to you for giving me this
opportunity.

THE VICE CHAIRMAN (DR. BAPU
KALDATE): | only request you to be very
brief.

SHRI JAGESH DESAI: This is a question
of concern not only to Members from this
side’, but to the whole House. Yesterday, we
were discussing the arrest of Kumari Sushila
Tiria and the Home Minister was kind enough
to tell us that he would sit in the House till he
gave the information* to the House. | am very
much obliged to the Home Minister. But
because the Home Minister did not get the full
information and he had left the House to
collect information, the Vice-Chairman, Prof.
Thakur, adjourned the House for half an hour
to enable the Minister to gather information
and report to this House. | am very sorry to
say that the Doordarshan in its 8-40 Hindi
bulletin said that this House was adjourned
because of shore-gul. This was put out in the
Hindi bulletin. Doordarshan is behaving in
this manner, wrongly and deliberately
telecasting something which had not
happened in this House. | do not want to
bring, at this stage, the privilege issue against
Doordarshan, but an enquiry should be made
as to who the reporter was and who gave this
kind of report. The whole country is made to
feel that we in this Parliament are only
making shore-gul when we actually give time
to the Minister to collect information and the
House is adjourned for that purpose.

Mr. Vice-Chairman, Sir, this is the type of
telecast being done 'on Doordarshan. | feel
that the Minister for Information and
Broadcasting should come to this House and
make a statement how this has happened and
what remedial action they are taking on this
issue. This type of wrong and deliberate
reporting of the procedings of Parliame on
TV should be stopped forth with.
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SHRI H. HANUMANTHAPPA
(Karnataka): Sir, from < the personal
explanation of hon. Member, Kumari Sushila
Tiria, two points arise. Yesterday the Minister
of State said that she was arrested at such and
such time and released at such and such time
from the Parliament Street Police Station. Just
now she told us how she had been taken from
one police station to the” other police station.
So the Minister's statement is misleading.

Secondly, according to the Minister's
statement, she was released at 4.30, whereas
upto 5.30, when we had been discussing the
matter in this House for three hours, she was
still in police custody. Thereby the Minister
has misled the House.

I just want to put on record that the
Minister has misled the House. He did not
have full information and | hope, at least in
future, the Minister will not come with such
half-baked statements to this House.

SHRI V. NARAYANASAMY
(Pondicherry): Sir, just half a minute.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): No, no, that is a different
matter.
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SHRI V. NARAYANASAMY: Sir, |
associate .......: ...

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): No.

SHRI V. NARAYANASAMY: ....cccoovnnne
because | went to the hospital.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): The only thing is please don't
go on speaking. | know that he mentioned
your name. You just say that you associate.
That is enough.

SHRI NARAYANASAMY: | would like
to add only two words. | will not go beyond
two words.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Two words only.

SHRI V. GOPALSAMY (Tamil Nadu):
Two sentences.
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SHRI V. NARAYANASAMY: Mr
Vice-Chairman, Sir, today, .............

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Only two minutes.

SHRI V. NARAYANASAMY: Yes, Sir.
Today morning myself, Shri S.S. Ahluwalia
and Shri Mohammed Amin Ansari, Members
of Parliament, went to the hospital after
receiving the information that Dr. Akhtar has
been seriously wounded by police firing. He
gave the information which is very authentic.

He had the injury on his back. The bullet
went by the side of his neck. The bullet is still
there. It is spoiling the nervous system. Our
fe3r is that it will affect the spinal cord also
because it has affected the neck itself. He
could not lift his left hand. My worry is that
the doctors are telling him that he will be
discharged.

Sir, Dr. Akhtar is a public representative.
He went to the spot where the' accident took
place, the collision between a truck and a
tractor took place, in which a pregnant
woman died. As a public representative he
went there to settle the dispute. But the police
reacted, and it exceeded its limit.

As a law-abiding citizen, | would like to
submit that the Home Ministry has to take the
matter very seriously. A series of incidents
are taking place, and public men, persons
who are in public life are being harassed.
Some of them are being killed. That being the
situation, people will not come to public life.
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Therefore, Sir, | would like to urge upon
the Home Minister to come with a statement.

I would also request the Health Minister
that till such time his wounds are healed, he
should not be discharged from the hospital.
(Interruptions).

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Don't spoil the case.
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SPECIAL MENTIONS

Mismanagement In Gas Authority of
India Limited

SHRI SARADA MOHANTY (Orissa): |
am very much thankful that this august House
has given me an opportunity to speak in the
House for the first time.

Members of this House might have come
across a series of article revealing high
irregularities - done in the Gas Authority of
India Limited as published by the Indian
Express, Janasatta, Maya and Probe—
"Scandal at GAIL". These revalations will
pain any sensible citizen of India that these
misdeeds go unnoticed.

Now coming to the irregularities, the point
is that in April 1987, the Public Sector
Enterprises Board (PSEB) had initially
advertised that candidates for the



